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To,

The Secretary,
Central Electricity Regulatory Commission (CERC),
6th, 7th & 8th Floor, Tower-B, World Trade Centre,
Nauroji Nagar, New Delhi - 110029

subject: comments/suggestions of Gujarat state Electricity corporation Limited (GSECL)
on the Discussion Paper on "Shortening the Scheduling Timeline for Real Time
Markets in lndia" published by CERC in Aprit 2026.

Respected Sir/Madam,

Gujarat state Electricity corporation Limited (GSECL), a Government of Gujarat
undertaking and a State GENCo operating thermal, gas, and hydro generating units with
an aggregate installed capacity of over 7,000 MW, is pleased to submit its comments and
suggestions on the above-referenced Discussion Paper published by the Central Electricity
Regulatory Commission (CERC) in Aprit 2026.

GSECL has carefully studied the Discussion paper and appreciates cERC's endeavour to
modernise and streamline the Real rime Market (RTM) framework rn consonance with the
growing penetration of Renewable Energy (RE) sources and the need for more responsive,
near-realtime balancing of the grid. GSECL submits the following comments for
consideration of the Commission.

1. WELCOME OF THE PROPOSED REDUCTION IN SCHEDULING TIMELINE
a) GSECL welcomes the proposal to reduce the overall scheduling timeline from the

current 75 minutes to 50 minutes between the end of 'Revision of schedule,and the
commencement of the delivery time block. This is a significant and forward-looking
reform that aligns lndia's electricity market operations with emerging international
best practices.

b) The Discussion Paper correcfly identifies that the 75-minute timeline was designed
in 2020 to accommodate the then-existing operational and technological constraints.
over the past five years, the successful and uninterrupted operation-of the RTM, the
implementation of the National open Access Registry (NOAR), and the progressive
automation of market and dispatch operations have collectively created the enabling
conditions for this compression of timelines.
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d) g!ECL also supports the proposal to reduce the RTM Gate crosure time (for the
RTIvI auction end) to T-45 minutes before delivery (from the existing T-60 mhutes),
and concurs that the sequential activities of RTM clearing, scuc/scED optimisatron,
and rRAS dispatch can be accommodated within a 5o-minute window given the
automation now in place at Grid-lndia,s systems.

2. CONCERN REGARDING THE PROPOSED REDUCTION IN RTM BIDDING
WINDOW FROM 15 MINUTES TO 5 MINUTES

while GSECL is fully supportive of the overall objective of shortening the scheduling
IT9!ine, it has a significant operational concern wit-h the specific propolal to reduce the
RTIvI bidding window from the existing 1s minutes to s minutes. GSECL respecttully
submits that a 5-minute bidding window is unduly stringent and operationally ,n*ork"ot"
for a State GENCO of GSECL's scale and nature, for the following ."r.on",

c) GSECL recognises and supports the following key benefits that the shortened
scheduling timeline is expected to deliver:

' lmproved accuracy of demand and suppry forecasting: A shorter gate-crosure window
reduces the time horizon over which generators and DISCOMJ must torecasi loao
and generation, thereby minimising the impact of inherent forecasting errors,
particularly for Variable Renewabre Energy (VRE) sources such as sorar anid wind.

' Reduction in RE curtailment: A compressed timeline enables RE generators to betteralign their generation schedure with actuar weather-driven- ortprt .eor"ing
unnecessary curtailment arising from system security concerns reiated to high-
frequency deviations.

' Minimisation of DSM penalties: closer{o-realtime scheduling will significan y
ptyqe the demand-suppry mismatch that resurts in Deviation setitement ulcnanism
(DSM) charges, reducing financiar stress on both generators and DrscoMs. As
highlighted in the Discussion paper, multiple stakeholders have sougnt tnis reliei;
the context of Petition No. 9/SM/2025.

' Enhanced grid stability: A more responsive RTM will assist the system operator in
maintaining the delicate real-time balance between generation aho toao, which is
increasingly challenging given lndia's rapidly growing vRE penetration 

' 
(installed

solar and wind capacity of 140.60 GW and 54.65 Gw respectivery as ot'Lanuary
2026).

' Portfolio efficiency for generators and DlscoMs: The compressed timeline allows all
market participants to adjust their positions in a manner that more accurately reflects
prevailing grid cond itions, improving overall portfolio efficiency.
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(a) Laroe number of individ uallv manaoed oo lios on Power Exchanqes

(bt Absence of automated biddin software at cSECL

GSECL currently operates a diverse fleet of generating assets comprising thermal, gas-
based, and hydro units distributed across multiple stations in the State of Gujarat. For
the purposes of participation in Power Exchanges, GSECL is required to bjd on each
generating uniUportfolio separately. GSECL currenfly manages a total of 19 separate
portfolios on the Power Exchange platform. Each portfolio requires individual entry of
bid quantities and prices, and bids cannot be entered in bulk or through a single
consolidated submission, as the ECR for each unrt is different. ln the existing 1S-minute
bidding window, GSECL's officials are able to complete this process, albeii with some
effort. compressing the bidding window to 5 minutes would make it practically
impossible to enter bids for all 19 portfolios accurately within the stipulated time, leading
to either missed bids or erroneous entries - both of which would adversely impacl
GSECL's commercial interests as well as grid balancing. This also becomes important
for GENCOs due to implications of the LpSC rules, as non-offering of URS power due
to missed timelines or erroneous entries will lead to deduction of fixed cost.

The Discussion Paper, in paragraph 4.2, states that the S-minute window is considered
sufflcient on the premise that most entities have automated bidding systems and that
'with automation, bidding operations can be performed more quickly and precisely.,,
GSECL submits that this assumption, while valid for large private sector generators and
certain well-resourced DlscoMs, does not hold true uniformly across all market
participants, and in particular does not apply to csEcl. GSECL currenfly does not
possess any automated bidding software or algorithmic bidding tool that interfaces with
the Power Exchange platform. All bids are entered manually by designated officials,
portfolio by portfolio, based on real{ime assessment of plant availJbitity, declared
capacity (DC), and market conditions. The procurement, development, integration, and
testing of such automated bidding software is a time-consuming and resour6e-intensive
exercise for a public sector undertaking, requiring compliance with procurement norms
and lT security requirements. lt cannot be implemented at short notice.

GSECL submits that the situation described above is likely to be shared by several other
state GENCos and smaller generators who participate in the RTM with-out automated
systems. lf the bidding window is reduced to s minutes, such entitres would effectively be
excluded. from meaningful participation in the RTM, which would be contrary to the
commission's objective of deepenrng market participation and improving liquidiiy in the
RTM.
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3. PRAYER AND SUGGESTIONS

ln view of the above, GSECL respectfully urges the commission to consider the following

a Relax the RTM Biddin Window to 10 Minute

GSECL requests that the RTM bidding window be set at 10 minutes (from T-50 to T-40

Oefore Oetiveryl instead of the proposed 5 minutes' A 1o-minute window strikes a

reasonable baiance between the operational requirements of large multr-portfolio State

GENCOs that lack automated bidding tools, and the objective of bringing gate closure

closer to real time. This would allow GSECL and similarly situated entities to accurately

bid all 19 portfolios manually, while still representing a significant improvement

(reduction of 5 minutes) over the current 1s-minute window

(b) Transitio nal Arranqement nd Market Readin ess

GsECLrequeststhattheCommissionmandatePowerExchangestoprovidetechnical
solutions and/ or application programming interfaces (APls) that facilitate automated

OiOAing tor State CLUCOs at r6asonable cost, and to provide adequate ttme and

assistince for market participants to transition. GSECL also requests that the

Commission consider *n"tn"i the schedule for implementation of the shortened

timeline should be phased, to allow state GENCOs sufficient time to upgrade their

systems.

4. coNcLUSION
a) GSECL reiterates its full support for the commission's initiative to shorten the_,,"n"o,tingtimelineforRealTimeMarketsandacknowledgesthecarefuland

consuttatiie approach adopted by the Commission in preparing this. Discussion Paper'

The proposed' ieforms, once implemented, will materially improve the responsiveness

ot in'Oia;s power markets to real{ime variations in demand and supply' reduce RE

curtailmeni, and lower DSM charges for generators and DISCOMs alike'

b)However,GsECLrespectfullysubmitsthatthepropo^Sed5-minutebiddingwindowis_, 
,nouty restrictive for 

,State 
crruco. Such aS GSECL, which operated large multi-

pottf.ilo assets without automated bidding infrastructure GSECL urges the

bommission to set the RTM bidding window at 10 minutes' and to explore whether the

overall timeline can be set at 45 mi-nutes - contingent on Grid-lndia,s confirmation that

the downstream scheduling activities remain feaiible - so as to preserve the intent of

meaningful gate closure reduction.
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GSECL trusts that the Commission will give due consideration to the above submissions
and is willing to provide any further information or clarifications that the Commission may
require.

Thanking you,

With regards,
Yo

Shu p Sen
General Manager (F&A) & CFO

Copy f.w.c.s.to:-

,1 , MD, GSECL


